0.A.NO,956 of 1995,

Between : Dated: 16.8.1995.

BoRadha ’ Ay Appl icant
And

1. Union of India represented by the Secretary, Department of Postf
pak Bhavan, New Delhi. - E

i,
2. The Chief Postmaster General, A.P.Circle, Hyderabad.
3. The Post Master General, vijayawada Region, Vijayawada.

1

4., The Senior Superintendent of Post Offices, Nellore Division,
Nellore, : .

5. The Superintendent of RMS, RMS TP Division, Tirupathi.

6. The Post Master General, A.P.Southern Region, Kurnool.

ces Respondents

counsel for the Applicant : Sri, T.V.V.S.Murthy

counzsel for the Respondents : sri, N.R.Devaraj, Sr. CGSC.

CORAM:

Hon'ble Mr. A.B.Gorthi, Administrative Member

Contd:...?-/"



0.A. 955/95, Dt. of Decision : 16=08-35.

OURDER

{ As per Hon'ble Shri A.B. Gorthi, Membsr (Adan.) |

Heard lszarned gounssl for bath the partigs.

Ze The applicant was initislly pacrulted and
appointad as Regserva Trazined Pool Sorting Assistant

(RTP SA). She worked as such prom 13-06-1983 to 1987.
Thersdftar she worked ss RTP PA at Kayali H.Q, prom 1987

to Decembar, 1983, Later sﬂa E§£T25 RTP 54 prom Decambsr
19829 to 12-06-1290 when she was rcgularly appointed as
Sorting Assistant. Her claim in this OA is Por a direction
to the respoﬁdanta te pay her Productivity Linksd Bonus

(PL Bonus) for the perind that she worked as RTP SA and

RTP PA,

Jd. Similarly situated smployess approachsd the

Tribumal and Pilsd several 0OAs which ware 2llowad. It was
therefore just and reasonables that this 0A is also alloued
at the admission stags itself, as the applicant is similarly

" situated to those in the DAs which waere already decided.

4, Accordingly this 08 is disposed of with a
direction to the respondents to pay ths applicant PL Bonus

provided:-

‘ . .
(a) The applicant_had put in 24f—dsys—=wf ssrvice

as RTP Sorting/Postal Assistants Por minimum 240

days in mach year =nding 31st March.
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(b) The amount of PL Bﬁnus gould hae based on
the avsrage monthly emoluments of the applicant
datermined by dividing tha total emolumsnts for
gach accounting ysar of elinibility by 12,

{¢) The payment of PL Bonus will be SUDjeét to
ths.coﬁditians of the gcheme governing such
payment. |

Se . The respondents should camply with ths+abovs

directions within a period of 3 menths from ths date of

communication of this ordsr. No costs.

S

(A.B. Gorth
Member ( Admn.

< diimi—)

Z?V7¢Z;o4*f'

(Dictated in Open Court)

Copy toi=

1. The Secretary, Department of Posts, Union of India, Dak Bha-
van, New Delhi,

2. The Chief Postmaster General, A.P.Circle, Hyderabad,

3. The Post Master General, Vijayawada Region, vijayawada,

4. . The senior Superintendent of post Offices, Nellore Division,
Nellore, ~

5. The Superintendent of RMS, RMS TP Division, Tirupathi,
The Post Master General, A,P,Southern Region, Kurnool,

7. One copy to sri. T.V.v.S.Murthy, advocate, CAT, Hyd.

8. One copy to Sri, N.R.Devaraj, Sr. CCSC, CAT, Hyd.

9. One copy to Library, CAT, Hyd.

10, One spare copy.

Rsm/-
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. TYPED BY . CHECKZD 2Y |,
COMPARED BY . APPROVIT o

I THE CENTRAL ADMINISTRLTIVE TRITUNAL
HYDERABAD BEMCH AT HE;.,“Q VBATY,

HON! BLE +MR. A.B. GORTHI, ADMINIST:RA-~ |
- TIVE MEMBER.

HON ' BLES

ADMEER.
1

SRDRR/ JUDGEMENT
DATED /5 / 1995,
/._ .

M*A‘¢$34hﬂ%5ﬁéﬁﬁ?va | : |
Wq(’é/‘?\’_

T A NG, fw;g.mu.‘ﬁ—- )

AINMITTED AND INTERIM DIE EC”‘IO\TJ ISZUED.

TSPOSED OF WITH CIRECTIONS.
' DISMIZSED.
DISMI SED AS WITHDRAWN.

DISMISSXD FOR DEFAULT.

ORDERED/REJECTED.

SN0 ORDER AS TO COSTS.

f

REM/~-

Central Administrative Tribunal !

DESPATCH -
5, 2AU51895 ™
HYDERABAD BENCH.'_






